ENTRAL ADMINIST LB
r ) PRINCIPAL- BENCH, NEW DELHI.
- o8- 2277798

Mew Delhi this the 2th day of Febiusairy; 17%%.
Uen?ble Shri T.H. Bhat, Member (J)
wantble Shiri S.P. Diswas, Mamber (&)
Dy . Murari Prasac Sarandgi .
e 3/c Sh. Sarat Chandra Sarang:,
| R/So Flat Moo 510. Sector-7.
NLUKL, Puram, Mew Delhi-22. . Bpplicant
(through Sh: Saniay Kunui,  advocate)
CYErsus
1 1. Union of India through
i the- Secretary,
§ .- -
! Ministry of Personnes, ,
| Public Grievances & Pensions,
1 (Deptt. of Personnel & Training)
: ! Morth Block, :
i Central Secretariat,
Mew Delhi-l.
, : ~  Union of India through
5 ¥ Secretary.
| g Lo
| Ministry of Health & Family wblfa & .
' L ol LY
| {Deptt. of Health) -
i , Mirman Bhawan, .
P - Mew Ds=lni-1.
| . . g
i . 7, . The Principal & Medical Supdt. .
| Lady Hardinge Medical College
3 and SMT. Sucheta Kripalanil Hospital,
| panchkuan Road, '
; Mew Delhi-l. . Responasnits
; .
! tthrough Sh. YOR Krishna for Respondents Mo.l&2 and
; . Ghe AWK Bharawai for R-3)

| ) ORDER T,
S Hon’ble Shri T.M. Bhat, Henmbe

3

N . The learnad CDuﬁle fU| respondasnts No.l &

prnduk& before. us a copy of an Offics HMemoranaum dater

T L OR.0Z.77 issusd by Ministiry of Health & Family Wslfars
oy which apﬁrfval has  bEsn granted to the applicant
seing relieved  for  taking  up the a%wignm=nt witn

! . Government of. Jamaica. The lzarned counsel for  the

-

P



P

. .
respondents contendg that after issuance of the O.M.
. abid, the applicant’s O.4. has becomes infructucus as
n -~ -
this was the only relief claimed Dy i
z. Mowewsr. the learned counssel for  the
applicant states that 1In thne aforesaid 0O.M. cartain
monditions have been placed ana the applicant would like
to make representation against tnose Con ditions.
N
z after considering the matter ana  the

contentions made by both sides, ws grant liberty to thne
\ N - - -
applicant to make representation against any conaltion

placed in the office memoirandum with which he might be

saarieved and the competent authnority shall thersafter
consider the representation  and take appropiriate

SECISLON . /

4. . With the aforesaild ordsr, the D.4. s
disposed of as having bgcome Infructuous.
b1} 5. & copyfiof this order bes given today to the

{n

]
J

l=saried counsel for both the partie

Fov s f
AR

(S.B5
rMem

t/w/y 617




